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title: Mines and Minerals (Development And Regulation) Amendment Bill, 2015-Contd.

HON. SPEAKER: Now, there are amendments made by Rajya Sabha for consideration in the Mines and Minerals (Development and Regulation)
Amendment Bill, 2015. Hon. Minister Shri Narendra Singh Tomar may move the amendments.

THE MINISTER OF MINES AND MINISTER OF STEEL (SHRI NARENDRA SINGH TOMAR): I beg to move:

"That the following amendments made by Rajya Sabha in the Bill further to amend the Mines and Minerals (Development and
Regulation) Amendment Act, 1957, be taken into consideration:-"

Clause 9

1. | That at page 4, for lines 31 to 35, the following be
i namely:-

40 of 1996. "(4) The State Government while making rules under
sub-sections (2) and (3) shall be guided by the provisions
contained inarticle 244 read with Fifth and Sixth
Schedule to the Constitution relating to administration of
the Scheduled Areas and Tribal Areas and the
administration of the Scheduled Areas and Tribal Areas
and the Provisions of the Panchyats (Extension to the
Scheduled Areas) Act, 1996 and the Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of
2 of 2007, Forest Rights) Act, 2006.

(5) The holder of a mining lease or a prospecting license-
cum-mining lease granted on or after the date of
commencement of the Mines and Minerals (Development
and Regulation) Amendment Act, 2015 shall, in addition
to the royalty, pay to the District Mineral Foundation of
the district in which the mining operations are carried on,
an amount which is equivalent to such percentage of the
royalty paid interms of the Second Schedule, not
exceeding one-third of such royalty, as may be prescribed
by the Central Government.

(6) The holder of a mining lease granted before the date
of commencement of the Mines and Minerals
(Development and Regulation) Amendment Act, 2015,
shall in addition to the royalty, pay to the District Mineral
Foundation of the district in which the mining operations
are carried on, an amount not exceeding the royalty paid
interms of the Second Schedule in such manner and
subject to the categorisation of the mining leases and
the amounts payable by the various categories of lease
holders, as may be prescribed by the Central
Government.”

Clause 14

2 | That at page 8, line 35, for the word, bracket and figure
"sub-section (4)", the words, brackets and figures "sub-
sections (5) and (6)" be substituted.

Clause 15

3 | That at page 9, line 18, afterthe words "shall work", the
waords "for the interest and benefit of persons and areas
affected by mining” be inserted.”

HON. SPEAKER: Motion moved:



"That the following amendments made by Rajya Sabha in the Bill further to amend the Mines and Minerals (Development and
Regulation) Amendment Act, 1957, be taken into consideration:-"

Clause 9

1. |That at page 4, for lines 31 to 35, the following be
i namely:-

40 of 1996. "(4) The State Government while making rules under
sub-sections (2) and (3) shall be guided by the provisions
contained inarticle 244 read with Fifth and Sixth
Schedule to the Constitution relating to administration of
the Scheduled Areas and Tribal Areas and the
administration of the Scheduled Areas and Tribal Areas
and the Provisions of the Panchyats (Extension to the
Scheduled Areas) Act, 1996 and the Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of
2 of 2007. Forest Rights) Act, 2006.

(5) The holder of a mining lease or a prospecting license-
cum-mining lease granted on or after the date of
commencement of the Mines and Minerals (Development
and Regulation) Amendment Act, 2015 shall, in addition
to the royalty, pay to the District Mineral Foundation of
the district in which the mining operations are carried on,
an amount which is equivalent to such percentage of the
royalty paid interms of the Second Schedule, not
exceeding one-third of such royalty, as may be prescribed
by the Central Government.

(6) The holder of a mining lease granted before the date
of commencement of the Mines and Minerals
(Development and Regulation) Amendment Act, 2015,
shall in addition to the royalty, pay to the District Mineral
Foundation of the district in which the mining operations
are carried on, an amount not exceeding the royalty paid
interms of the Second Schedule in such manner and
subject to the categorisation of the mining leases and
the amounts payable by the various categories of lease
holders, as may be prescribed by the Central
Government."

Clause 14

2 | That at page 8, line 35, for the word, bracket and figure
"sub-section (4)", the words, brackets and figures "sub-
sections (5) and (6)" be substituted.

Clause 15

3 | That at page 9, line 18, afterthe words "shall work", the
words "for the interest and benefit of persons and areas
affected by mining" be inserted."

HON. SPEAKER: Shri N.K. Premachandran, are you moving your amendment No. 1 to Clause 15?

SHRI N.K. PREMACHANDRAN (KOLLAM): I beg to move:

"for "for the interest”

substitute "exclusively for the interest"." (1)



Madam, I would like to support the amendments made by Rajya Sabha subject to certain minor reservations or minor amendments.

Madam, it is quite unfortunate and also strange that we, during the debate in Lok Sabha, have raised so many important amendments. More or less,
similar amendments have been moved by us but unfortunately the Government has killed all those amendments without showing any mercy to us.
Here, two amendments have been brought by Rajya Sabha.

The first Amendment is relating to Clause 9. At the time of initiating the debate, I had raised a point that this is affecting the constitutional
rights of the tribal people which are provided under Article 244, Schedules V and VI. This right has been taken away by means of this legislation.
That has to be taken care of. This was the point which I had made at the time of initiating the discussion in the Lok Sabha. Unfortunately, the
Government did not care to hear the words from the Opposition. We have also moved amendments but they have not been carried out by the
Government.

I do appreciate that, at least, in the elders' House, the Rajya Sabha, the Government has conceded to the demands of the elders. My
submission to the hon. Minister as well as to the Government is that please consider to the harmless amendments that are being made from the
Opposition side in Lok Sabha. That is my appeal to the Government.

The second amendment is regarding the 'District Mineral Foundation'. Madam, you may be remembering that I had moved an amendment in
this respect that the nomenclature of 'District Mineral Foundation' has to be changed as the 'District Mining Welfare Foundation'. That was my
amendment. My amendment was with a bona fide intention. My bona fide intention is that this Foundation should 'exclusively be for the benefit and
interest' of the people who are affected by means of mining. That was the amendment. But unfortunately, it had not been taken care of.

Now, in Rajya Sabha, this amendment has come to Clause 15 of the Bill. You may kindly see this Clause. According to their wisdom, they have
made an amendment to Clause 15, Clause 4, Sub-Clause (a), the manner in which the District Mineral Foundation shall work for the interest and
benefit of persons and areas affected by mining. So, that has become more specific and clear.

The amendment that I am moving is that the word 'exclusively’ may also be added immediately after 'shall work'. I know that there is a
difficulty in carrying out this amendment. Again it has to go to the Rajya Sabha. I know that. But, at least, for our personal satisfaction and for
making it on record, we are moving this amendment. As per the amendment, it should come in such a way, 'the manner in which the District Mineral
Foundation shall work 'exclusively' for the interest and benefits and areas affected by mining.' That is my amendment. It is also a harmless
amendment. I am moving my amendment. Thank you very much for giving me this opportunity.
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Shri Arun Jaitley-ji on January, 13, 2011 in Ranchi said that 'obstruction in Parliament is not undemocratic." He said: "Parliament's job is to
conduct discussions but many times, Parliament is used to ignore issues; and in such situations, obstruction of Parliament is in favour of democracy.
Therefore, parliamentary obstruction is not undemocratic.'
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SHRI K.C. VENUGOPAL (ALAPPUZHA): You should not have taken us for granted

SHRI M. VENKAIAH NAIDU: Lok Sabha and Rajya Sabha both are important. There is no question of taking anybody for granted. Everything is
decided by voting only.

SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Hon. Madam Speaker, we wholeheartedly support this Bill.

In a vast country like ours, several minerals are available. They are widely spread in several parts of the country. The Mines and Minerals Act of 1957
has vested with Centre to bring in measures for developing the mines. The present amendments seek to give more say to the State Governments
both in granting approvals and in carrying out mining operations. This had become necessary because of innumerable litigations that had come in the



way of using the potential of our minerals' wealth at an optimum level.

Our people's leader Amma and our party, AIADMK strongly believe in Cooperative Federalism. We have no hesitation — certainly, we have no
hesitation — to support this Bill in accommodating the latest amendments inserted as new Sections 9B and 9C with regard to the District Mineral
Foundation.

Madam, certainly, we support this Bill. Thank you.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, at times, one gets confused saying that perhaps the end justifies the means. But

always sensible people believe that it is the means which justified the end. Our Father of the Nation believed in that philosophy and I request this
Government that believe in the means that justifies the end. At least good sense has prevailed and the suggestions that were propounded when this
Bill was under consideration in this House has been corrected before the Government went to the Rajya Sabha and our suggestion was incorporated
as an amendment to the amendments and subsequently, a select Committee was formed. The Select Committee suggested certain suggestions and
those suggestions unanimously have been accepted in Rajya Sabha. Therefore, it has come back again to us for consideration and passing. I would
only say when we are dealing with Scheduled areas which are demarcated by the Constitution Schedule V and Schedule VI, it is a sensitive area and
a sensitive issue. In that respect, I would again reiterate Madam, let us not rush through certain Bills and certain amendments in such a manner
because of the majoritarian outlook. We may trip and fall. It is a bicameral system in our country of Parliamentary democracy, it has been corrected.
I would thank this Government that in their wisdom, they have corrected the mistake that was being committed, and all mineral bearing States, by
these amendments are going to be benefited tremendously especially those people who reside in Schedule V and Schedule VI areas. I would only ask
Madam that in this District Mineral Foundation and how they are going to function, how that money is going to pass on for the area development of
those mineral where the mining is going to take place. That needs to be monitored.

I think the Government of India would take the State Government into confidence and they should frame rules or make certain methods available so
that the poor people who will be working in the mines maximum, who will be displaced for mining, their development should be taken care of. With
this, I would say I support the amendments that have been moved by the Government.
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SHRI ANANDRAQ ADSUL (AMRAVATI): Madam, this Bill was discussed at length in Lok Sabha and it was passed with certain amendments. But in
Rajya Sabha some amendments were suggested, and accordingly, the Government has accepted them. I, on my own behalf and on behalf of my
Party, support this Bill with all those new amendments. Thank you.

wmat Jicft aen s3ur At (off oi¥og Bie dWR): st arerer Aicw, Sia Al e A A e wida @ass Asw A 3 SRM A S WM A A U AgA A W qAD
Freme-fowrel o afiz 325 @G 21w 2nm oF g o fven s 52) yaz afdfer B urer den sme) yaz afdfer o aga & Jifdr o e, sar u2 snfle ofie @ua Rare-ferel fven



aifz e feil 3 oftae sl ¥ arser Jem @Y & ) 73) yereoran & e yaz afdfer o oif fRrar-fwgl fiven, 3391 3e2ior o ol oft Jzme afiz Folerer 3 fasaft grawmer @t
agen ordl 3, aftw g Rl yraener @1 Sitsor aren Awen ) DR o $A W 3l Agaf ygrar &, awiifes 3 o yraener § e 308 Fdior wwr i e o usd sit it
PIE Fawm oidl el 3tz st oft o1l &) anst 21w 3r9m of 33 wWi¥a wb w8l fen &

31 Aetolle G Jaraoget sft of sl v olest yzda o 3 3 361 3P ®el asdl § b Bib 'daa’ geq sils &6l A s3dl @IS aga astol oldl 311 Sl Jordhl il
aITell 8, a8 Y3t d38 $IRb gl 9 3l @repet 4 frfaa &

#IGR, 3 U AP 3 HAlolollRl A Y 3l Agel Y Aol AEd § [ wIofel @1 3men Femal & &, Aifépol el & fAenedeer 3 Rl &I #6 scer-afts @1
argcaqul AeeTel BT &) arret ot uff¥efer &, ag uff¥erfer acefl gd &) sl serar wiet & oiqea arclt IR J1re Tog 3 & ik T8 AR = D AflED AfLFER Sor aradt
&, Jorchl Sraracal Jeriua wen arad! & iR a6 Aew WRER] W farar @2 % & 06 e Femis Aifiis Saacd! & A1 ©E @2 3PR &l [BRgdae Brre wEse gomn
2 oy 3t rrsfoter 31 yanfie e = 81 & o 3arbt afdr axd ot areft 3 at 7 2wisE § Rp &l Aow FIDR U2 HAAT M6 AIfde) s WIDR @ o [For-Rrder o
aifae, ag @iajl af off 5w o & e aer ae #ft st aaversar uSsft Y s AFDIET A JwYE fven smwen; sAfen F Yacogel off W waell diadl § 5 amuDT ot Al 3
3l 3 JAoltest & Ui Sl 911@ &, a8 il & Yaeel 3 foifda & sAfem gpur ©xb A el Jigiewel aaA o o)

ATeToter are=igr ABIGen, 3 IMUh e A Aol & 32 off Arersiler AGil @ ween are & b ag ara awlt 2 s sprR o 21 3 @ ard e 3 an Sl |t fbe 2rser e 3
521 yoor? bt uff3eifer ordl goredt & anudh #reRm 3 Aol @ e ared § b wmRdt srorar urdt alasifere uduial 3 et ol arctt uidt &) agaa b ac w2 s vt @t
aft qaren ordf arad, of &t er wft Rsaft @ garer w1 yaear fven &) 321 e oft arger 3 s91 U Aga @R aws ag gf) ft wreroftr el B frar amey swGr 3ot e wr
Faert e 3fte gaor wer en B s frarz e & afiz gar it ag sdoluer yea @2 33 &, g Joleor anfiadt ordf 8 sods argsig oft ager 2y Johueil &t sjemser woft 33k,
Srer aft ferer amws, st aft e goral &t arer s, @ s anudht AP Jens @t wreer B wifdier @Sy 3 o St uf¥Befer wefl, wE vas aeer ugt &) Afesar, s AW U
SI3 &) 20aw 211 o yaz AfAfT @ dsror crer fan forfdier s 3 yaz afiifer & R an erft sfiz aner seisdic Slavz ag [er ama 2/a B @8 3 oRm,

aMtotofter areagt wdcan, 3 nuds ameas A Acol A yrefort asIol aisn § s Ag S swisde e &, S arsa wam 3 Aolual A5 amer ufdanfsfr dlase amen &, e e ansfoiar a5
grey 31 forfdrer u 3 v ayiftresrdt agema et aren 2, wrsfoist A giey @Y Qeanfde asaor aren &, Jo1 3 ANz @t Al wral aren &, Brdor @Y agror aren &, sk arrdcor A
ECTCNE Y FTH @2at aren &, urzaldfer @t agot arenr &) amu 2oft &6 srsnfey sor soNes ot e, vft A yrekornt F

eT-age oG

HON. SPEAKER: The question is:

"That the following amendments made by Rajya Sabha in the Bill further to amend the Mines and Minerals (Development and
Regulation) Amendment Act, 1957, be taken into consideration:-

Clause 9

1. | That at page 4, for lines 31 to 35, the following be
substituted, namely:-

40 of 1996. "(4) The State Government while making rules under
sub-sections (2) and (3) shall be guided by the provisions
contained inarticle 244 read with Fifth and Sixth
Schedule to the Constitution relating to administration of
the Scheduled Areas and Tribal Areas and the
administration of the Scheduled Areas and Tribal Areas
and the Provisions of the Panchyats (Extension to the
Scheduled Areas) Act, 1996 and the Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of
2 of 2007. Forest Rights) Act, 2006.

(5) The holder of a mining lease or a prospecting license-
cum-mining lease granted on or after the date of
commencement of the Mines and Minerals (Development
and Regulation) Amendment Act, 2015 shall, in addition
to the royalty, pay to the District Mineral Foundation of
the district in which the mining operations are carried on,
an amount which is equivalent to such percentage of the
royalty paid interms of the Second Schedule, not
exceeding one-third of such royalty, as may be prescribed
by the Central Government.

(6) The holder of a mining lease granted before the date
of commencement of the Mines and Minerals
(Development and Regulation) Amendment Act, 2015,
shall in addition to the royalty, pay to the District Mineral
Foundation of the district in which the mining operations
are carried on, an amount not exceeding the royalty paid
interms of the Second Schedule in such manner and
subject to the categorisation of the mining leases and
the amounts payable by the various categories of lease
holders, as may be prescribed by the Central
Government."




Clause 14

2 | That at page 8, line 35, for the word, bracket and figure
"sub-section (4)", the words, brackets and figures "sub-
sections (5) and (6)" be substituted.

Clause 15

3 | That at page 9, line 18, afterthe words "shall work®, the
words "for the interest and benefit of persons and areas
affected by mining" be inserted."

The motion was adopted.

HON. SPEAKER: We shall now take up the amendments made by Rajya Sabha.
I shall now put the Amendment Nos. 1 and 2 made by Rajya Sabha together to the vote of the House. The question is:

Clause 9

1. | That at page 4, for lines 31 to 35, the following be
Substituted, namely:-

40 of 1996. "(4) The State Government while making rules under
sub-sections (2) and (3) shall be guided by the provisions
contained inarticle 244 read with Fifth and Sixth
Schedule to the Constitution relating to administration of
the Scheduled Areas and Tribal Areas and the
administration of the Scheduled Areas and Tribal Areas
and the Provisions of the Panchyats (Extension to the
Scheduled Areas) Act, 1996 and the Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of
2 of 2007. Forest Rights) Act, 2006.

(5) The holder of a mining lease or a prospecting license-
cum-mining lease granted on or after the date of
commencement of the Mines and Minerals (Development
and Regulation) Amendment Act, 2015 shall, in addition
to the royalty, pay to the District Mineral Foundation of
the district in which the mining operations are carried on,
an amount which is equivalent to such percentage of the
royalty paid interms of the Second Schedule, not
exceeding one-third of such royalty, as may be prescribed
by the Central Government.

(6) The holder of a mining lease granted before the date
of commencement of the Mines and Minerals
(Development and Regulation) Amendment Act, 2015,
shall in addition to the royalty, pay to the District Mineral
Foundation of the district in which the mining operations
are carried on, an amount not exceeding the royalty paid
interms of the Second Schedule in such manner and
subject to the categorisation of the mining leases and
the amounts payable by the various categories of lease
holders, as may be prescribed by the Central
Government."

Clause 14

2 | That at page 8, line 35, for the word, bracket and figure
"sub-section (4)", the words, brackets and figures "sub-
sections (5) and (6)" be substituted.




The motion was adopted.

HON. SPEAKER: I shall now put the Amendment No.1 to Amendment No. 3 to Clause 15 moved by Shri N.K. Premachandran to the vote of the
House.

The Amendment was put and negatived.
HON. SPEAKER: I shall now put Amendment No. 3 made by Rajya Sabha to the vote of the House.

The question is:

3 | That at page 9, line 18, afterthe words "shall work", the
words "for the interest and benefit of persons and areas
affected by mining" be inserted.

The motion was adopted.

HON. SPEAKER: The Minister may now move that the amendment made by Rajya Sabha in the Mines and Minerals (Development and Regulation)
Amendment Bill, 2015, as passed by Lok Sabha, be agreed to.
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HON. SPEAKER: The question is:

"That the amendments made by Rajya Sabha in the Bill be agreed to."

The motion was adopted.
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